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2 OA 327/2016

ORAL ORDER
Pronounced by Hon'ble Mr.R.Ramanujam, Member(A)

No representation for the applicant.  Counsel for the respondents
represented. It was noted on the last hearing on 26.3.2018 that the applicant had
remained unrepresented on 22.8.2017 and thereafter on 24.1.2018 and 08.2.2018.
Accordingly the matter was posted under the caption 'For dismissal' today.

2. As there is no representation for the applicant today also, it is clear that the
applicant is not interested in prosecuting this case. Accordingly, the OA is

dismissed for non-prosecution.

(R.Ramanujam)
Member(A)
04.04.2018
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